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O R D E R 

12.02.2019   This appeal has been preferred by Akshay Uday 

(‘Operational Creditor’) against order dated 24.7.2018 passed by the 

Adjudicating Authority (National Company Law Tribunal), New Delhi, Court III, 

whereby and whereunder, the application u/s 9 of Insolvency and Bankruptcy 

Code (I&B Code) preferred by the Appellant has been dismissed. 

 

CONTD/-……. 
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 When the matter was taken up, it was informed that the matter has been 

settled.  In view of such submission, no further order is required to be passed.  

The appeal stands disposed of in view of the settlement agreement  
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